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HARYANA CAPFIN LIMITED
CIN: L2T208MH1988PLC236135
Registered Office: Pipe Nagar., Village Sukell, HNH-1T, BHG Road,
Taluka Roba, Distl. Ralgad-402126 (Maharashira):
Tel, Mo, 02194 - 238511
Comorate Office: Plat No, 30, Institutional Sector-44,
Gurugram-122003 {HR)
Interim Corporate Office: Plot Mo, 106, Institutional Sector-84,
Gurugram-122003 (HR)
E-mall: Investorsi@haryanacapiin.com;
Wabsite: www.haryanacapfin.com

SPECIAL WINDOW FOR TRANGFER AND

QEMATERIALISATION OF PHY3ICAL SHARES
Pursuanl o SEBI Circular Mo, HOMIBN 31 22026 MIRSD-PODAITRNS
2026 dabag A0th Jaruary, 2026, all shareholders ars hersby informed
el & special window has besn opened far @ periad of one year, from
Bih February, 2026 io 4ih February, 2027, o facilitale ransfer and
demateriak=ation of physical securilies Which ware sald'purchased pricr
b st Apal, 2019, The sald special window shall also be sveilabie forsuch
physical share Iransher seouesis which wers submilled 2aries Bul wars
rejaciedimalumadinot atlended o due S deficiency in the. documentss
pracassiar oiharwise
Al secunbies transferrad wnder this spedal window shall be mardatonly
crisdibed anty in demaleriabied loom B the frarslenes’s demal socoun
Furthar, such sacuritias shall ba subject foa back-in for a pericd of ane
yaar from the dale of regestrafion of transfer, during which the sacuntias
ghall notbe ranadarrediier-markedpledoed during the said lock-n pericd
The fransferae shall be mandaladly requirad b submit all decuiments, A5
prascribed under tha aforesaid SEBI Circular, fo the Company's Regisiras
and Ehare Transfer Agent (RTA), Ea_, Alankit Assionments Limiled, 4E12,
Jnanderwalzn Extansion, Mew Dethi-110055, Tel ha: 011 - 23549234
45541234, E-mall [ rtﬂl_?ﬁ__i?lli,h'lklr GO o can wrihe o e Company al
investors@haryanacapiin com
Ceses inwvalving dispules babwaen fhe rensfaror and fransferas shall nof
be congideared under this speceal window and Sacurities tha have alraady
bean transharmed 1o b bvestor Education and Pralection Fund (IEFF]
shall ol Ba eligible for processing undar fhis specal window,

For HARYAMA CAPFIN LIMITED

JINDAL

R, g Ty

Date: 08.07.2028
Place: Gurugram

Sd-
Sandhya Tiwari
Company Secratary

Ganga Pharmaceuticals Limited

CIN: LES0liH 1980PLE053392
Rogd. Dfce’ Ganpatad, Dhanvantr Marg, Gopcharpada, Viear (E]. Palghar - 401305
Phione: SE34613147 |Websts www syurvedganga com | Email gyury mail.com
MOTICE TO SHAREHOLDERS
BPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SECURITIES
in Confinunicn o ouw earier newspaper publicaiion and pursuan! 1o SEBI Cincular Mo HOB&T3
11 [ 0RE-MIRS0-PO0T ETEIRE dated January 30, A6, & special window' has beon opened
far & period ol ongé year from Febresry 05, 200206 o February 04, 2027 bo facitate franeler and
i riaierialination of phystal sacuriles which wehs sollipurchesed proe 1o Apal 01, 2019, sndior wahs
rejechadrmiumedingl akended due 1o deficiency in T documents J process | or ofherwise and wil
b applcabio in iollowing cases

Execution Dale of Lodged for transfer Original Security | Eligible to lodge in
Tranuler Deed belore Apeil 0, 3019 | Certificate Avallable | the Curment Window
Balore Anr U7, 2088 | No (& ek '-l:ldru:l‘m:n'r!:- L] bi--]
Baloes Aprd 01, 2018 Yisd (1 wird rojecied) Yeu Tert

melurmed aadai
Balprs Apnd 07, 2018 ¥ L] Mo
Eeh.ﬂ- aprl 01, K18 Mo N Mo

Sharetalden aeo encourngsd 1o wlioe this acilgy by farmmhing recossary documans 1o e Rigiatnar
and Shara Trenater Agani of the Company EFin Technologhes Limded, Selenium Towaer B
Flod 11-3, Gachibowll, Fnpncial Disirict, Manskramguda Hyderabad, Felpngana - S0000F Emad (D
e rsdistinkech com | inveslorsupoormizdikintach com Website: il J'wwe kinjech com’
Pleass nole Thil These shanes shall be mandaionly cheddnd 10 The nnslsss only i demal inode and
ahull be undor IDck-in Tor B panod of one yaar om s dais |:J'rrgln.'||alua-|' ol tranafar. These saourfhes
shill nol b imnsdensd! o marked' pledged duing the aaid 10ck-in penod

Updation of KYC snd Conversion of Physkcal Shares into Dematerisbised form

Snarahalders holding egusty shares 0 physcal form B encouriged 1o update ther KY L dotals and
cofvert (hair physical shares o demaienlissd | sleciconic) fom H'."'-J"ﬂ gharey it damul form oflers
mliple berafis and sfimenales (e risks pesocisied with, phyeical shan cendeaies

For Ganga Pharmacouticale Lbmiled

Seli-

Bharal Sharma
Placo. Viear Managing Director
Daba July 08, 2008 DIN: DODTTEE

FORM C : PUBLIC NOTICE
(Wi Rule 501) af the msalveocy and Bankrupicy (Apoication bo Adjudicating Awtharity For
Bankrephey Process for Personal @rarantors to Corporate Deblors) Ries, 2019)

FOR THE ATTENTION OF THE CREDITORS OF

Komal Manoj Beriwal
(Fersonal Guarantor of Shree Radhe Metaliks Pyt Ltd.)

Notice is hereby given that an application for inttiating bankniptcy process undear
Section 1220 1) of the Insotvency and Bankruptoy Code, 2006 has boen fled baforns
the Hon'ble MNationat Company Law Tribunal, Mumbai Banch-IV, by the personal
guarantor: Komal Mano] Berbwal, residing at D-201, Satellite Garden, A W
Vidyamarg Film City Road, Goregaon East, Mumbai, Maharashira-400063 an
10.06.2026 {received on July G, 2028 by Bankruptey Trustee).

The creditors of Komal Manoj Beriwal, ane horeby called upon Lo suBmil thir
clalms with proof gn or before 17.07.2026, inths prescribed form, avaltable on the
bankruploy trustos at Raju Mangilal Marshiva, Address: B, Nlﬂﬁ.ﬁt_}. A-E, Kumibre
Park, Mew D.P. Road, Kothrud, PUNE-411038, mall 1D kmberwal@gmall com

Thie last date Tor submession of claims of creditors shall be 17.07.2028.

The creditors may submit their claims through electronic means, or by hand or
repestered post of speed post or courgr, Additional detacly of Uhe bankraplcy
trustes:

MNarme | Raju Mangital BMarshiva {insobvenoy Profeasional

Address 8, MISARG, A-G, Bumbee Park, New DR Road, Kothrud, Gity
International Schiool ¥othrud, Pune, Mabarashtra, 411038

1881 Regi, Mo, | IBBI/IPA-OOL/IP POZE40/2024:-2025/ 14408

\BBI Reg), Mall il
Case Specific Mail 1D bLpkprajapati@gmail.com
Mobile No, | +81 7767 01 4381

a7 3@ gmallcom

Note: Submission of false or misleading daims with prood shall attract penaltes or
imprisonment in sccordance with the provisions of the Insolvency and Bankreptoy
Ciode, 2016 and any elbher applicable laws,
Date: 08072026

Sd/-

Raju Mangilal Marshiya

Bankruptey Trustee

B8 Regl. Mo 1BBI/IFA-O0L/IP-P-02848,/2024-2025,/ 14408

Flace: FUMNE

FORM B
PUBLIC ANNOUNCEMENT

{Regulation 12 af the Insalvency and Bankrupicy Board of India {Liguidztion Process)
Reqidations. HT6)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

VICHARE EXPRESS & LOGISTICS PRIVATE LIMITED

PARTICULARS . o]
1. | Name of comorate debor | Vichare Express & Logistics Private Limiled
2. | Date of incorporation af corporate deftor | December 17, 1846

3. | Authonity under which comorate debsor | Regstrar of Gompanies, Mumba
i incorporabed f regisierad

4. | Corparate identity Mo, / Limited Liabiity | UB1208H1 996PTC 104537
Identification No. of comisate dabios

5. | Address af the registered affice and | 407-408 Resar Plaza A Wing. 4th Floar Plot N 239
principal office {if any) of coporate Rip-E, Gharknp, Kandivali (West) , Momhai,

dabins Maharashtra, Irddia = 400067
6. | Date of chsure af insoheenty Resolutan | 7th July, 2026
| Process- |
{0 | Liguidaban commencement fase o | T July, 2026
carparate dehbar

| Pryush Kesank gl
| 1BBIPA-CD1AP-FO1 4538200 8- 181 2164

8. | Wame and registration namber of the
insoivEnCy prodessional acting as
lguictilos

9, | Address and e-mail of the iquidator,
a% refistered wilh e Board

I'im Ashray, Rew Laxminagar Behind Mazar Ring
Heesd, Gondia, Wabareshira - 441614

| Email: caphyushj@gmad cam

| Plat No. 212 Pragali Colorry. Zrd Floor, Ring Raad,
Chhatrapati Sqesee, near Kalpaundsha Hospital
Nagow . Maharashtra 440005

| Emall: lig.wichare apressEgmail. com

| Adltiress and e-rmail b be sed for
carresponfenns with the liqusdator

0

Motice is herehy given that the National Company Law Tribuenal, Membai Bench, Gourt =V, has
ardered the commencement of Hgukdation of the Wichare Express & Logistics Private Limited on
THJuly, 2026

ol

Me. Piyush Kisankal Jani

Liguidator of Wichare Express & Logistics Private Limitad
Req Mo IBETPA-D01NP-POA 38750 18- 1912 164

AFA No: AT E1BA0ET 2250 07525

AR Valldsty Date: 511 272026

Adiress: Om Ashray, Mew Laxminagas.

Bshind Mazar Ring Road.

Gondia. Maharashira - 441614

Emadl 10: capheushbE pmsil.oom

Date; 09 July 2026
Place: Mumbal

"IMPORTANT"™

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify
its contents. The Indian Express (P)
Limited cannot be held responsible for
such contents, nor for any loss or damage
incurred as a result of transactions with
companies, associations or individuals
advertising in its newspapers or
Publications. We therefore recommend
that readers make necessary inquiries
before sending any monies or entering
into any agreements with advertisers or
otherwise acting on an advertisement in
any manner whatsoever.

THURSDAY, JULY 9, 2026

GRASIM INDUSTRIES LIMITED
Regd. Office : Bifa Gram, Nagda, Madhya Pradesh, 456331

This is to inform the general pubkc that Criginal Share Cerificale(s) issusd by
GRASIM INDUSTRIES LIMITED, the details of which are mentioned balow,
hawve been lost'misplaced and an application has basn mada by tha Claimant{s)
for issuance of duplicate share carlificate(s) in respact theraeof

Mame(s) of the| Folio [Certificate Distinctive Nos, Mo of Shares!
Halder Mo, Mo. From To Face Valus

Thrity F Dordl | 720368 3121953 [449524156-440524850| 695 nos.

iDecaased) j Fy 24

HINDUSTAN UNILIVER LIMITED
Regd. Office | Unilever House, B. . Sawant Marg, Chakala,
Andheri (East), Mumbai - 400099, Maharashtra
This is to infarm the ganeral pubbc that Ongmal Share Certificate(s) issued by
HINDUSTAN UNILIVER LIMITED, the details of which are mentioned balow,
have been lostmisplaced and an application has been made by the Claimant{s)
for issuance of duplicale share cerbificalels) in respect theraof

Any person who has a claim in respect of the said sharas or objection to the
issuance of the duplicate Share Cerificate shall lodge such claim or objection
with the Company-at its registered office within 15 {fifteen) days from the
publication of the notice or else the Company will proceed to issue duplicate

Mame(s) of the| Folio |Certificate Distinctive Mos.  |No of Shares!
Holder Mo. Me. From Te Face Value

Thnly Faramro] |HLL20Q| 5120986 |106849781-106852160| 2380 nos.

Dordi (Deceased)| 0806 F.\. -

share certificate]{s) in favor of the holder(s) withowt any further delay

Mame of the Claimant; Rashna Rohinton Shroff

Address: 643, Gulshan Terrace, 5th Floor, 9th Road,
Parsi Colony Dadar, Mumbai 400014

Flace : Mumbal
Date : 9.7.2026

Any parson who has a clam in respect of the said shares or objection to the
issuance of the duplicate Share Certificate shall lodge such claim or objection
with the Company at ils registered office within 15 [fifteen) days from the
publication of the notice or else the Company will procaad o issue duplicate
share certificate]s) in favor of the holder(s) without any further delay

Mame of the Claimant, Rashna Rohinton Shroff

Placa @ Mumbai Address: 643, Gulshan Terrace, 5th Floor, 9th Road,

Date - 9.7.2026 Parsi Colony Dadar, Mumbai 400014

L&T Finance Limited

Santacruz (East), Mumbai 400 098
CIN No.: L67120MH2008PLC181833
Branch office: Thane

Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom

POSSESSION

[Rule-8(1)]

Whereas the undersigned being the authorized officer of L&T Finance Limited, under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002, and in exercise of powers conferred by Section 13(12) of the said Act read with [rule 3] of the Security Interest (Enforcement) Rules,
2002 issued a demand notices calling upon the Borrower/ Co-borrowers and Guarantors to repay the amount mentioned in the demand notice appended below
within 60 days from the date of receipt of the said notice together with further interest and other charges from the date of demand notice till
payment/realization. The Borrower/ Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-Borrowers/
Guarantors and publicin general that the undersigned has taken possession of the property described herein under in exercise of powers conferred on him/her
under Section 13 of the said Act read with rule 8 of the said Rules on this notice.

@ L&T Finance

NOTICE

=

Loan Borrower/s/ Demand Notice Date and Type
Account Co-borrower/s & Description of the Mortgaged Properties Outstandin of Possession
Number Guarantors Name Date A 9 Taken

mount (%)

H000922103| 1) Yogesh Nareshchand |All Thate Piece And Parcel Of Flat No. 0903, Admeasuring |09-04-2026 |Rs. 35,87,980.21/- 03-07-2026
22033856, | Papnoi As Borrower Approximately 40.00 Sq. Mtrs Equivalent To Approximately 431 As On 07-04-2026 Symbolic
H000922103| 2) Hema Kailashchandra |Sq. Ft Carpet Area As Per Rera On The 09th Floor (I.E Habitable Possession
22033856L, | Tiwari As Co Borrower |Floor) Of The Wing C2 Of The Real Estate Project I.LE Codename

Dream Home - Tower C, Situated At Village Ghodbunder, Taluka

And District Thane And Now Within The Limits Of Mira

Bhayandar Municiapl Corporation.. Maharashtra 401107

Date: 09.07.2026
Place: Thane

The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the property and any dealing in the property
would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from
the date of demand notice till payment/realization.

Sd/-
Authorized Officer
For L&T FINANCE LIMITED

Bank of Baroda

PRABHADEVI BRANCH, Kamna Co-Op Housing Society, S.K. Bole Road,
Prabhadevi, Mumbai -400020 E-Mail: Prabha@Bankofbaroda.com

Sale Notice For Sale Of Immovable Properties “APPENDIX- IV-A [See proviso to Rule 6 (2) & 8 (6)]

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 6 (2) & 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower (s), Mortgagor (s) and Guarantor (s) that the below described immovable property
mortgaged/charged to the Secured Creditor, possession of which has been taken by the Authorised Officer of Bank of Baroda, Secured Creditor, will be sold on “As is
where is”, “As is what is”, and “Whatever there is” basis for recovery of dues in below mentioned account/s. The details of Borrower/s/Mortgagor/Guarantor/s/Secured
Asset/s/Dues/Reserve Price/e-Auction date & Time, EMD and Bid Increase Amount are mentioned below -

Sr/ | Name & Address Of Borrower/S / Detailed Description Of The Immovable Prop- Total 1. Date of e-Auction | 1. Reserve Price Status of Property
Lot Guarantor/ S/ Mortgagor (S) erty With Known Encumbrances, If Any Dues. | 2.Time of E-auction | 2. Earnest Money Possession | Inspection
No 3. (Start Time to Deposit (EMD) (Constructive | Date &
End Time) 3. Bid Increase /Physical) Time
Amount
1 [ Mr. Niraj Navin Shah(Borrower) Equitable Mortgage of Flat No.302,3rd Floor, A Rs. 1. Date of 1. Reserve Price: | Constructive | 01-08-2026
Address: Flat No.302,3rd Floor, wing, admeasuring about 1085.02 sq.fts (which | 213.32 e-Auction: Rs:2,59,00,000.00
Sarvodqya Heights, Nagar Jain Mandir, |is inclusive of common area and facﬁlities, Lakhs + 20-08-2026 2. Earnest Money Start Time:
Near Ja.m Temple, Mulund West, admeasuring about 184.98 sg. fts. built up | unapplied [ 2. Time of Deposit (EMD) 11.00 p.m.
Mumbai-400080 area) equivalent to 100.80 sq. mtr built up area i )
o e o w Interest + E-auction: Amount: to
Mrs. Nirmala Navin Shah of 'the building I'<nown as E-6", Sarvodaya Other Start Time: Rs.25.90.000.00 .
) Heights” along with podium car parking space o End Time:
(Co-Borrower) ; h 2.00 p.m. .
. & constructed on all that piece and parcel| €harges : 3. Bid Increase 16.00 p.m.
Add: Flat No.302,3rd Floor, Sarvodaya _ To End Time: )
Heights, Nagar Jain Mandir, Near Jain of land bearing Surveys Nos.41/3,42/1,43, 6.00 o.m Amount:
o 6, city survey Nos.650, 651,652,653,654, 654/1
Mrs. Jinali Niraj Shah (Co-Borrower) |ty 3655 655/1,656,657 & 658/6, situate lying
Address: Flat No.302,3rd Floor, | and being at “Nahar Sarvodaya Heights CHSL”
Sarvodaya Heights, Nagar Jain Mandir, | jain Mandir Road, Sarvodya Parshwanath
Near Jain Temple, Mulund West, Nagar, Nahur, Mulund (West), Mumbai 400080
Mumbai-400080 belong to Mr. Niraj Navin Shah , Mrs. Nirmala
Navin Shah and Mrs. Jinali Niraj Shah
Encumbrance known to Bank: Not Known
Mr. Niraj Navin Shah (Borrower) Equitable Mortgage of Flat No.1401, on 14th Rs. 1. Date of 1.Reserve Price: Constructive | 01-08-2026
Address: Flat No.302,3rd Floor, Floor, admeasuring 1585 sq. ft Carpet+1400 sq. | 134.49 e-Auction:; Rs:1,84,00,000.00
Sarvodaya Heights, Nagar Jain Mandir, | ft Qpen terrace art:::a, in the Wing C;3 , of the Lakhs_+ 20-08-2026 2.Earnest Money Start Time:
Near Jain Temple, Mulund West, building known as “ Punyodaya Park” and now | unapplied 2. Time of Deposi
) . . . posit (EMD) 11.00 p.m.
Mumbai-400080 society known as “Punyodaya Park C-3 c0-0p- | |nterest + tetion: .
erative Housing society Ltd.”, constructed on E-auction: Amount: to
Mrs. Jln.all Niraj Shah (Co-Borrower) the land bearing Survey Nos.65/8.75/1, & 7512, Other Start Time: Rs.18,40,000.00 End Time:
Address: Flat No.302,3rd Floor, . oY . charges 2.00 p.m. 3. Bid | 16.00
Sanvodava Heiahts. Nagar Jain Mandir lying and being situated at Village Wadeghar, To End Time: . bld Increase L0 p.m
g .yT 'gl o g ’ wl t " | Taluka Kalyan & Dist. Thane and within the lim- 600 'Me: | Amount:
Mearbqlrlog(r)ré%e, ulund vvest, its of Kalyan Dombivali Municipal Corporation 20 p-m. Rs.25,000.00
umoa- and in the in the Registration District Thane and
Sub-Registration District of Kalyan belonging to
Mr. Niraj Shah and Mrs. Jinali Shah
Encumbrance known to Bank: Not Known

Date: 08-07-2026 Place: Mumbai

For detailed terms and conditions of sale, please refer/visit to the website link https:/lwww.bankofbaroda.in/e-auction.htm and online auction portal https://baanknet.com. Also,
prospective bidders may contact the Authorised officer Mr. Ananta Ram Misra on Mobile N0:9549114899/ 8652639821

(Mr. Ananta Ram Misra) Authorised Officer, Bank of Baroda

2

Bid Increase Amount are mentioned below-

Bank of Baroda

Sale Notice for Sale of Immovable Properties - “APPENDIX-I1V-A [Provision to Rule 8(6) and 6(2)]

E-Auction sale notice for sale of Inmovable assets under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 read with provision to rule 8(6) and 6(2) of the security interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described Immovable Mortgaged/ Charged to the Secured

Creditors, possession of which has been taken by the Authorized Officer of Bank of Baroda, Secured Creditors, will be sold on “As is where is
there is” basis for recovery of below mentioned account/s. The details of Borrower/s / Guarantor/s/ Secured Asset/s / Dues / Reserve Price/ e-Auction date and time, EMD and

BANK OF BARODA

Navi Mumbai Regional Office: 405, 4th floor, Platinum Techno Park, Opp.Karnataka
Bhavan, Behind Raghuleela Mall, Vashi - 400702.
E-Mail: recovery.navimumbai@bankofbaroda.co.in

, ."As is what is” and “Whatever

Sr./ Nz;n ; o%r?):/irr‘lesss Name & Addrt.ess_ of BorrO\fverls / Qate & (2()1I)El\lzgs;zsu:rtl?f f;] o pj.:,ast: : s?:n Property Ins;?ection

Lot | Guarantorls | Guarantor/s Description of the immovable | Total Dues Time of Propert (Constructive date and Time /

No. property with known encumbrances, if any E-auction . y . Contact Person
Mortgagor(s) (3) Bid Increase Amount| / Physical)

1 |Borrower: Equitable mortgage of all that part and parcel|Rs. 63,75,261/-| 28.07.2026 1. Rs. 30,55,239/- Physical 22.07.2026
Co-Borrower - Mrs. of the property consisting of Flat No.1103, As on 02:00 PM 2. Rs. 3,05,523.9 11.00 AM To 2.00 PM
Sunita Kedarnah Gupta [11™ floor, I-wing, “Casa Uno”, Project no. 2,| 21.06.2026 To 3. Rs. 10,000/- Mr. Vikas Jha -
Address- Plot No. 178[Lakeshore Greens, Kalyan Shil Road, Survey| plus, other 06:00 PM 8976826547
Room No 101 Bh Parsik, |no. 95/01, 3, 96/1, 100/1, 150/1, 2A, Village| chargers
Bank Sector No. 5]Khoni, Taluka Kalyan, District Thane, Dombivli thereon
Sanpada - 400705 (East)-421204

Built Up Area-639 Sqft.
Encumbrance known to bank- Not known

2 |Borrower: Mrs. Raksha [Equitable mortgage of all that part and parcel|Rs. 29,49,672/-| 28.07.2026 1. Rs. 9,74,430/- Physical 22.07.2026
Anand Devre of the property consisting of Flat No. 201, Adm Ason 02.00 PM 2. Rs. 97,443/ 11:00 AM To 2:00 PM
Address- 301, Sadguru  |550 sqft, i.e. 51.11 Sq. Mtr Built up area, 2nd| 21.06.2026 To 3. Rs. 10,000/- Mr. Rakesh Kumar-
Krpa Bldg, Near Golavali {Floor of Shukh Shanti Building constructed on| plus, other 6.00 PM 8976826557
Grampanchayat, Kalyan |NA land being S. No. 69/1A, Plot No. 2, CTS|  chargers
Shil Rd, Dombivli No. 1147, Mauje Chinchavali Shekin, Taluka thereon
East - 421202 Khalapur, District Raigad.

Built Up Area-550 SqFt.
Encumbrance known to bank- Not known

3 |Borrower: Mr. Prakash [Equitable mortgage of property situated at Flat{Rs. 32,27,836/-| 28.07.2026 1. Rs. 27,03,150/- Physical 22.07.2026
Bhimrao Patil No. A201, 2" floor, A wing, “Emvis Tower”, Ason 02.00 PM 2. Rs. 2,70,315/- 11.00 AM To 2.00 PM
Address - At Post Gadab, |Carpet Area 589 Sqft, Survey No. 131, 472 of| 21.06.2026 To 3. Rs. 10,000/- Mr Vishal Bhad-
Tal Pen, Raigad - 402107 |village Pen, District Raigad - 402107 plus, other 6.00 PM 8976826608

Carpet area- 589 Sq Ft & Terrace- 85 Sq Ft chargers
Encumbrance known to bank- Not known thereon

4 |Borrower: Mr. Sandeep |Equitable mortgage of all that part or parcel|Rs. 25,50,564/-| 28.07.2026 1. Rs. 21,55,500/- Physical 22.07.2026
Balu Shiravale of the property consisting of Flat No.302, 3rd As on 02.00 PM 2. Rs. 2,15,550/- 11.00 AM To 2.00 PM
Co-Borrower- Mrs. floor, Radhakrushna Apartment, Deonagari,| 21.06.2026 To 3. Rs. 10,000/- Mr. Chandrashekhar-
Jayshree Sandeep Pen, Dist-Raigad-402107 plus, other 6.00 PM 9618649345
Shirvale Built Up Area-503.12 Sqft. chargers
Address- Ashirvad Encumbrance known to bank- Nil thereon
Society Antora Road,

Behind S T Stand Pen,
Raigad - 402107

5 |Borrower: Mrs. Preethi |Equitable mortgage of all that part or parcel|Rs. 30,66,741/-| 28.07.2026 1. Rs. 25,39,800/- Physical 22.07.2026
Swapnil Surve of the property consisting of Flat No. 405, 4" As on 02.00 PM 2. Rs. 2,53,980/- 11.00 AM To 2.00 PM
Address- Flat No.405, 4" [Floor, S. No. 61A, Hissa No.2/2, Near Aagari| 21.06.2026 To 3. Rs. 10,000/- Mr. Chandrashekhar-
Floor, Near AagRI Samaj |Samaj Hall, Chinchpada Road, Village Pen,| plus, other 6.00 PM 9618649345
Hall, Chinchpada Road, |The- Pen, Dist- Raigad - 402107 chargers
Pen, The- Pen, Dist- Built Up Area-553 Sqft. thereon
Raigad - 402107 Encumbrance known to bank- Nil

Date: 08.07.2026
Place: Vashi, Navi Mumbai

For detailed terms and conditions of sale, please refer/visit to the website link https://www.bankofbaroda.in/e-auction.htm and online auction portal https://baanknet.com Also,
prospective bidders may contact the Authorised officer on Tel No. 022-27810670 Mobile 8424000169

Sd/-
Authorized Officer,
BANK OF BARODA

SVARAJ TRADING AND AGENCIES LIMITED
CIN; LET100MH 1 BAOPLCOZ2IE
Regialernsd Ofica; Ofice Mo, 30, dnd Floor 38002 Amruleshwar CHSL
Jagannath Sunkersalt Road, Mumbal, Mahaeashtra, india, PiN-400003
Wabalte: wew svaralirading In; a-bal 1D svarajiradingaganrciesigmall com

NOTICE TO SHAREHOLDERS - SPECIAL WINDOW FOR TRANSFER AND
DEMATERIALISATION OF PHYSICAL SECURITIES

I Conirmmicn o aur sarfor newapapar publicalion and SEBI vide Circuliar Mo, HOGE 1 (22008
MIRSD-PODY [FATBORIRE daved Jarwaey 30, 2026 ("BEBI Clroular), an ancthis sacial 'wii'dow hae
baan apansd for o period of ord year froem Fabruary 068, 3008 1o February 04, 2027 o feclilsia
broni foe e i i lmealin ol phyaical sacunbisg which wete soidpurcshised pror o Agnl 07, S
andiar wand 'n|r|-;:|r.=d.'li_'|||_|I'|r:-||.'|'|l;_|| iblaridad dus ko lJ::[l:Iu-'u‘.'g In s doeuments | proceEn | oF
alhirwine

Aocardingly, in compliance wilh ihe aloressid SEBI Cirgulor, Motice is hereby given o the aligible
imveators | Trarsleres & lodge the Sham Transler Deed sxeciied prar o Apel Of, 2010 o 1o
reelocke the Bhar Transler Deods which wirs ralurmad | mjsctsd | nol aiinded dus 1o delosncia
in {ha documents for ranafer and demsdarakastion of ahares of Svara| Trading and Agances ||mlsd
on of bafors Fobruary (4, 2027, H may be noted thet the Tramaler Oesds lodged of r-lodged o
franafee 'will ba processad only in demolenalized fomn afler following ds process and condions as
prascrisad in SEB| Clroular and ahores so rmnsfered shall ba wnder ock-n penod of gne yase from
e dee ol registration of {ransder

Eliphis Invesioritransleress ana requasied 80 submil thelr transfer requests along wih e Orgingl
Shase Canificale and other requssite documeants a8 stipidsted in the SEBI Ciroulsr to the Company's
Regisirar ard Share Transfer Agent (RATA) &t below address MUFG Infime Indias Put Lid, Linit
Swvara| Trading and Agencias Limiiad Addrass: C 101, Embassy M7, LB.S. Marg, Vikheod (West),
Blurnbe, Maharashirp-200083, Quernies may be addressed o irvasion helpdaskiin moms mulky comm.

For Svaraj Trading and Agencies Limited

Sd-

Harandra Gupta

Date: July 08, 2026 Managing Director
Place: Mumbal DIN: 05335682

Registered Office: HOFC Bank House,

™ -
L. | HDFC BANK Senapal Bapat Marqg, Lower Parel (Wast),

We understand your worid Mumbai - 400 013 and having one of its office as

Retail Porifolio Management at HDFC Bank Ltd, st Floor, I-Think Techno Campus,
Hanjurmarg (East) Mumbai — 400042

SALE INTIMATION AND NOTICE FOR SALE OF
SECURITIES PLEDGED TO HDFC BANK LTD.

The below mentioned Borrmowers of HOFC Bank Lid, (the "Bank™) are hereby noffied
ragasding the sala of sacurities pladged 0 the Bank, for avalling credit fac#ties in tha
nature of Loans/Overdratt Against Securities.
Dueto perssstent defaull by the Borrowers in making repayment of the culstanding dues as
per agreed loans | facities terms, the below loan ( facilibes accounts are in delinguent
slatus or classified as NPA [Non-Performing Asset). The Bank has isswed multiphe nofices /
loan recall notice fo these Borrowers, mcluding the final sale notice on the below-
mentoned dale whereby, Bank had invoked the pledge and provided 7 days time 1o the
Bomower to repay the entire outstanding dues in the below-accounts, failing which, Bank
would be at Mberty to sell lhe pledged securities withou! issuing lurther notice in this regard
The Bomrowers have neglected and failed to make due repaymants, therefone, Bank in
axercise of it nghts under the loan agreement 25 a pledges has decided 1o sell | dispose
off the Securifias on or after 16" July 2026 for recovering the dues owed by the Borrowers
ta the Bank The Borrowers are hereby nolified 1o treat this as a nolice of sale in
compfiznce of section 176 of the Indian Contract Acd, 1872, The Borrowers are, also,
notified that, if af any tima. the value of the pladged securities falls further dua to wolatility in
the stock markst 1o create lurther deficiency in the margin reguiremen then Bank shall at s
discretion sell the pledged security within one (1) casendar day, without any further rofice i
this ragard, The Borrower(s) shall remain Eable fo the Bank for repayment of any remaining
outstanding amount. post adjustment of the proceeds from sale of pledged securities

g Loan Ouizsfanding | Date of
Mo Account Number Borrower's Name A,ET?J:“J ;;;;n I;a:ilta
1 POooeoncoozand [RAM KUMAR DAGA 2,724.03 [ 0710772026
F o OOOOOOOCCE05 |VANDANA PATAWAR J 1.658.00 | O7A0T026
Date ; 09.07.2026 S/
Place : Dadra and Nagar Haveli And Daman and Diu HOFC BANK LTD,

GLOBAL EDUCATION LIMITED

CIN - LBO30IMH2011PLC219291

Registered Office : Office No. 205, 02" Floor, Jaisingh

Business Center Premises CHSL. Sahar Road. Parsiwada,
GLOBAL &ndner (F), Mumbai - 400099 . Maharashtra - India
EDUCATIONE Tal, No : +91 22 49242584 | Website ; www giohaledu,net.in
Awme  Sepdiead E.mail 10 ; investornfoi@globatedu.net.in

NOTICE OF FIFTEENTH (15TH) ANNUAL GENERAL MEETING,

REMOTE E-VOTING INFORMATION AND BOOK CLOSURE

NOTICE is hereby given thal

1. The Fitteenth {15th) Annual Genaral Mesting (8GM) of the Members of the Company
will el on Friday, the 31stuly, 2026 at 11.00 A, M through Video Conferencing
(VC)/ Other Audio Visual Means (0AVM) in compdiance with the General Circulars
dated April 8, 2020 and April 13, 2020, May 5, 2020 and January 13, 2021 and
Decamber 8, 2021 and Dacember 14, 2021 and May 5, 2022 and 28th Decembar,
2022 and 25th Seplember, 2023, 19t September 2024 [collectvely relerred toas
"MCA Circulars”) and Securities and Exchange Board of Indéa vide its Circular No.
SEBVHO/CFD/CMDO1/CIR/P/2020/79 dated May 12, 2020 and
SEBIYHO/CFD/CMD2/CIR/P/2021/11, Dated January 15, 2021 and vide its Circular
Mo, SEBLHOD/CFDyCRD-PoD-2/P/CIR/2024/133, Dated October 3, 2024 (refarradto
as “SEBI Circular”) (collectively raferred as “Circutars”) issuad by the Securities
Exchange Board of India (*SEBI") without presence of physical quorum to transact
the business as sel out @ the Molice of the Annual General Meeting. The
proceadings of the AGM shall be deemed fo be conductad at the Registerad Dffice of
the Company siuated al Office No.205, 02nd Foor Jaisingh Business Cenler
Premises CHSL, 5ahar Road, Parsiwada, Andhed(E), Mumbai 200092 Maharazhira,
India.

2. Electronic copies o the Nafice of Fiffeenth {1 5th) AGM along with the Annudl Report
for the financial Year 2025- 2026 have been sent to tha members whose emall-ids
ara ragisterad with the Depositories/Company, The same is also available on the
Company's website at www giobaledu.nst.in 2nd website of the Stock Exchange ie
National Stock Exchange of India Limited.

3. Members whose email address is not registered with the Company’ Depository
Participant(s) (OR} Membars who wish to update their emall addrass are requested
10 getthe same registered fupdated by following procedure given balow

a) Members holding shares in demat form can get their email address

registered/updated by contacting respeclive Dapaository Partcipant

Memiers hodding shares in physical form may send an emall request fo the

Company's Ragistrar and Shara Transfer Agent. Bigshare Services Private Limited

along with a signed scanned copy of the raquest letter providing the email address

and mobike number,

Members who have nol regisiered their email address with the Company! thedr
Depository Parficipants are requesied 1o visit www globaledu.netin and click on
“Temporary regisiration of email id of Members for Fitteenth (151h) AGM" and
follow the process as mentioned therein o receive the Snnoal report, AGM Notice
and the e-voting insiructions.

4, Memiers will be abde to cast their vote electromically on the businesses as setforth
in'the Motice of the AGM either remoiety (during e-voting peried) or during the AGM
when window for e-voting 15 activated upon instructions of the Chairman). The
instructions for joining the AGK and the manner of parficipation in the remote
glectronic voting or casting vote throdegh e-voting system during the AGM has been
provided in the Notica of AGKW. Member's participating through VC/OVAM facility
shall e counted for the purpase of reckaning the quonum weder Saction 103 of the
Companigs Act 2013

5. Incompliance with the provisions of Section 108 of the Companies Act, 2013 read
with Rule 20 of the Companies (Management and Administrafion) Rules; 2014 as
amanded from tima to time &nd Regulation 44 of the Securities and Exchanga Board
of India (Listing Dbligations and Disclosure Requirements) Regulations, 2015, the
Compamy is pleased to provide remote e-voting facity to its members, to vode from
a place othar than venee of the AGM. The Company has engaged the Seevices of
Central Depository Securities Limited (“COSL) to pravide e-voling facilities to its
mambers, to cast theirvole in a secure manner,

6. Those members wha shall be present in the AGM through VC/OVAM facility and
had not cesied their votes on the Resolutions through e-voting ar otherwise not
barred from doing 56, shall be eligible to cast vota through remate e-voting sysiem
during the AGM, The members who have casted their votes by remode e-voling
prior o the AGM may also attend/participate in the AGM through VG/OVAM facility
bt shall not be entitad to cast thair votes again

1. The remote e-vafing period commences on Tugsday, 28th July, 2026 at 09:00
AM. and ends on Thursday, 30h July, 2026 at 05:00 PM. The e-voting module
shall be disabled by COSL for voling thereafter, The Members of the Company,
heolding Equity Shares in dematerialized (demat) form as well as inphysical form, as
on cut-off date of Friday, the 24th July, 2026 may cast their vote electronically on
Ordinary and Special Business(es) as satout in the Notice of Ffteenth | 15th) Annual
General Meefing through electronic vofing sysiem of Central Depository Services
(India) Limited (CI¥SL). A Person who is not a member on the cut-off date should
accordingly treat tha Notice of AGM lor information purpose only,

B. Members may nofe that the Board of Direciors af its meefing held on 28th May 2026
has recommended a final dwvidend of @ 25% Le, As.0.50/- ([Rupess Fifty Paisa
Only]) per Equity Share for the financial year 2025-2026. per eguity share of face
value of Bs.2/- (Rupess Two) each , The dividend, if approvad by the shareholders at
the ensuing Fiftaenth (15th) AGM will be paid before Saturday, 29th August, 2026
subject to deduction of tax at source. The Becord date for payment of Final Dividend
(subject 10 approval of shareholders) is fixed as Friday, the 17th July, 2026. The
Mambers arg requested 1o update’register thair Electronic Cleanng Sarvice (ECS)
with complete bank details in order 1o receve the dividend directihy info their bank
account.

9. Members may note that the Incoms Tax Act 1961 (Act) as amended by the Finance
Act 2020, mandates that dividend paid or distributed by a Company aftar April 01
2020 shall ba taxabla in tha hands of the shareholders. The Cormpany shall therafore
be raquired to deduct Tax at Source (TOS) at the time of making payment of the final
dividend, i approved in the ensuing Fifteenth (15th) AGR. In crder to enable the
company o daterming the appropeiate TDS Rate, as applicable Sharaholders are
requested to submil the documents in accordance with the provisions of the At
The Company shall also send an email io-all the Memibers at their registered emizil
¥l in this regard along with the Annual Report

10. C5 Riddhita Agrawal, Practising Company Secratary having ICSEMembership No:
FC5 — 10064 CPNG. 12947) Mumbai has baen appointad as the Scrutinizer to
sorubmaze the vobing and remole e-woling process m a fair and iransparent mannsr

11. In case of any quares/prievances relating to voting by electronic means the
Shareholders may refer the Frequently Asked Ouestions (“FAQ’) and e-vating
manual avaitabée on CDEL Websie under Help Section or write an eMail to
helpdesk avoting@cdslind:a. com

b)

c)

For GLOBAL EDUCATION LIMITED
S0/-

CS Preeti Pacheriwala

Company Secretary

ICSI Membership No. FCS 7502

Date : 8" July, 2026
Place : Nagpur

epaper.financialexpr&?im"‘. .
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